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Government of Jammu and Kashmir 

Finance Department 
Crill Scactariat, Jammu 

Notification 
Jammu, the 12th of December, 2018 

SRO )50 In exercise of the powers conferred by section 164 of the Jammu and Kashmir Goods and 
Services Tax Act2017 (Act No. V of 2017).\he Slate Government on the recommendations of the Counol 
hereby makes the amendments in the Jammu and Kashmir Goods and Services Tax Rules 2017 • • namely-

1.' after rule 83, the following rule shall be inserted as 83A: namely:-
'83A. Examination of Goods and Services Tax Practitloners.-{1) Every person referred to in 
clause (b) of sub-rure (11 of rule 83 and who is enroffed as a goods and services tax practitioner 
under sub-rule (2) of the said rule, shall pass an examinabon as per sub-rule (3) of the saki rule. 

(2) The National Academy of Customs. Indirect Taxes and Narco\Jcs (heretnafter referred to as 
"NACIN") shall conduct the examination. 

I! (3) Frequency of examination.-The exammation shall be conducted lwlce in a year as per the 
schedule of the examination published by NACIN every year on the official websrtes of the Board, 

1. NACJN, common portal, GST Council SecreL3rial and m !he leading EngfJSh and regional 
newspapers. 

(4) Registration for the examination and payment of fee.-(i)A person who is required to pass the 
examination shall register online on a webstte specified by NACIN. 
(II) A person who reg1sters for the examination shall pay examination fee as specified by NACIN, 
and the amount for the same and the manner of its payment shall be specified by NACIN on the 
official websites of the Board, NACIN and common portal 

(5) Examination centers.· The examination shall be held across lndta at the de:signated centers. 
The candidate shall be given an option to choose from the Qst of centers as proVIded by NACIN at 
the lime of registration. 

(6) Period for passing the examination _and number of attempts allow~.- (0 A.person enrolled 
as a goods and services tax pracltboner tn terms of sub-rule (2) of rule 83 1s requtred to pass the 
examtnahon wil.hln two years of enrolment: _ . . !!> 

P ·d d th t tf a person is enrolled as a goods and serv1ces tax pracbboner before 8 of rov1 e a . . 
July 2018 he shall gel one more year to pass the exam1natton . • _ 

P~ovided further that for a goods and services tax practtUon~r t~ whom the proVIS~ns of 
clause (b) of sub-rule (1) of rule 83 apply. the penod to pass the exammation will be as speafied In 
the second prov1so of sub-rule (3) of said rule 
(i~A person required to pass the exam1nabon may avail of any number of attempts but these 
It h 11 be -th th penod as spec1fied tn clause Q). 

a empts s a WI '" e - 'l 1 e ery time he intends to appear at the 
(tit) A person shall register and pay the requtst e e ev 
examina\lon. 



(iv) In case the goods ~nd serv1ces tax praclltioner having applied for appearing 10 the exammabon 
1S prevented from ava1hng one or more attempts due to unforeseen Circumstances such as cntical 
Illness •. a~ident or n~tural. calamtty. h.e may make a request In wnbng to the 1unscticliooal 
Comm1ss1oner for granting h1m one additional attempt to pass the exam1nahon withm thirty days of 
conduct of the sa1d examination. NACIN may consider such requests dn ments based on 
recommendations of the jurisdictional Commissioner. 

(7) Nature of examfnatlon,·The examinahon shall be a Computer Based Test. It shall have one 
question paper consisting of Mulhple Choice Questions. The paUern and syllabus are specified in 
Annexure-A 

(8) Qualifying marks.- A person shall be required to secure fifty per cent of the total matt.s. 

(9) Guidelines for the candidates -(Q NACIN shall issue examlnabon guidelines covering issues 
such as procedure of registrabon. payment of fee. nature of identity documents, provision of admit 
card. manner of reportmg at the examinallon center. prohibition on possess1on of certam items in the 
examination center, procedure of making representation and the manner of 1ts disposal. 
(i1)Any person who is or has been found to be indulgmg in unfa1r means or practices shall be dealt in 
accordance wtlh the provisions of sub-rule (10}, An illustrative list of use of unfair means or practices 
by a person is as under: • 

(a) obtamlng support for his candidature by any means; 
(b) Impersonating; 
(c) submitting fabricated documents; . _ 
(d) resorting to any unfa1r means or practices in connection with the examination or m coonedlon 

v11th the result of the examination, 
(e) found in possession of any paper, book, note or any other material, the use of which is not 

permitted in the examination center; . _ 
(Q commumcating \vilh olhers or excllangmg carcurators, chits, papers etc. (on whrch somethrng 

is written); 
(g) misbehaving in the examination center in any manner: 
(h) tampering with the hardware and/or software deployed. and 
(i) attempting to comm1t or, as the case may be, to abet in the commission of all or any of the 

acts spec1fied in the foregoing dauses. 
(10) Disqualification of person using unfair means or practice.· If any person IS o~ h~ bee_n 
found to be indulging in use of unfa1r _means or prac~s~ NACIN may, after considenng h1s 
representation, 1f any, declare him disquahfted for the exarrunation. 

(11) Declaration of result.-NACIN shall declare the results within o~e month. of the conductrto~ 
. . b ·t f th Board NACIN GST CounCil Secretana~ common po a 
examination on the offictal we Sl es 0 e S 1· U ' terrtories if any. The results shall also 
and State Tax Department of the respecbve Ia es or mon 1 • 

be communicated to the applicants by e-mail and/or by post. 

ot satisfied With his result may represent In writing, 
(12) Handling representatlons.·A ~rson N~CIN or the JUrisdictional Commissioner as per the 
clearly specifying the reasons therein toffi , 1 websites of the Board, NACIN and common portal. 
procedure established by NACIN on the 0 ICia · 

State Tax Commiss1oner IS of the Opinion that it is 
(13) Power to relax - Where lh~ Board or the recommendations of the Council, relax any of the 
necessary or exped1ent to do so. 11 may. on or cate ory of persons. 
provisions of this rule with respect to any class 9 

Explanation :- For the purposes of thiS sub-rule, !he expressJOns-



{.1) • Jurisdtc\Jonat Comm1ss1oner me Ill declared as address In the applfc:~~n I e Co~mzss,oner havmg junsdichoo over the place 
PCT ·1. It shall refer to the Commtssioner0~1 ~~ ment a~ the GST Practi!Joner in FORM GST 
PCT·1has been selected as Centre lh C:ntr~l Tax If the enrolling authority 1n FORM GST 
in FORM GST PCT-1 has been sel~~a~ st:.e~ISsioner of State l ax if the enrolling authority 

(b) NACIN means as nobfied b Com . . . •. . Y nussiOner YJde his nolif~eation NoA5. dated 01 06 2018 
Annexure·A · 

LSee sub-rute7} 
Pattern and Syllabus of the Examination 

PAPER: GST Law & Procedures~ 

Time allowed: 
Number of Multiple Choice Queshons 
Language of Questions. 
Maximum marks: 
Qualifying marks: 
No negative markmg 

Syllabus ~ 

1 The Central Goods and Services Tax k.t, 2011 

2 hours and 30 mtnutes 
100 
English and liind1 
200 
100 

2 The Integrated Goods and Services Tax Act. 2017 

3 All The State Goods and S(lrvices Tax Acts. 2011 

4 The Union temtory Goods and Services Tax Act, 2017 

5 The Goods and Services Tax (Compensation to States) Act. 2011 

6 The Central Goods and Services Tax Rules, 2017 

7 The Integrated Goods and Services Tax Rules, 2017 

8 All The State Goods and ServiceS Tax Rules, 2017 

9 Na\lfica\tons, Circulars and orders issued from bme to time under the said Acts and Rules." 

2. In the said rules. after rule 142, the following rule shall be inserted. nametr· 
•142A. Procedure for recovery of dues under existing taws. • (1) A summary of order issued 

\ 

under any of the existing laws creating demand of lax. interes~ penalty, fee or any other dues which 
becomes r~verable consequent to proceedtngs launched under the eXIsting law before. on or after 
the appotn\ed day shall, unless recovered under that law. be recovered under the Act and may be 
uploaded 10 FORM GST DRC-07A etectroni<:afly on the common portal for recovery under the Act 
and the demand of the order shall be posted in Part ll of Electronic liabthty Register tn FORM GST 

PMT-01 (2) Where the demand of an order uploaded under sub-rule (1) is rectifted or modified or quashed fn 
any proceedings, tnclud

1
ng in appeal. review or revision, or the reco\•ery ts made under the existing 



laws. a summary thereof shall be uploaded on the common portal 1n FORM GST ORC.{)SA and Part 
II of Electronic Liability Reg1ster in FORM GST PMT-01 shall be updated accordrngly • 

3. In the sard rules, in FORM GST REG·16.-
(a) agamst senal number 7, for lhe heading, the following heading shall be substituted, namety:-

"ln case of transfer. merger of bus1ness and change in constitution leading to change tn PAN, 
particulars of regrstratron of entity in which merged, amalgamated, transferred, etc·; 

(b) rn the instruction, after the lable, for the paragraphs beginning with the words "In case of death 
of sole propnetor" and en<Jrng with the YIOrds ·surrender of registration falls", the following 
paragraphs shall be substituted, namely:-
"ln case of death of sole proprietor, application shall be made by the legal heir I successor 
before the concerned tax. authonhes. The new entity in which the appficant proposes lo 
amalgamate itself shall register with the tax authority before subm1ssion of the application for 
cancellation. This application shall be made only after the new entity is regrstered. 
Before applymg for cancellation, please file your tax return due for the tax period in which the 
effective date of surrender of registrallon falls or furnish an applica\Jon to the effect that no 
taxable supplies have been made during the intervenmg period (t.e. from the date of regiStration 
to the date of applica!Jon for canceJJaJion-of regislralion}:. 

4. In the sard rules, in FORM GSTR-4, in lhe Instructions, for Sl. No. 10, the following shall besubstii!Jted, 
namely -

"10. Information against the Serial4A of Table 4 shall not be furnished." . . • 
5 In the said rules, forFORM GST PMT·01relating to 'Part II Other than return relat~ hab1fities • the 
following form shall be substituted, namely·-

"Form GST PMT -01 
[See rule 85( 1 )] 

Electronic Liability Register of Registered Person 

(Part-11: Other than return related liabilities) 
(To be maintained at the Common Portal} 

Reference No - Date-
GSTINfTemporary ld- . Name (legal)-

Trade name, rf any· 
Stay status- Stayed/Un-stayed PeriOd- From-To- (dd/mm/yyyy) 
A C Tax/Sta T .x/UT T x/lnte rated Tax/CESS /All cl - enlral le a a 9 !Amount in Rs.l 

Sr Date Referen Tax Ledger Descripti Type of Amount debltedlcredrled (Central 

(dd!mm!yy ceNo Penod, tf used for on Transacti Tax/Stale T ax.IUT Tax/Integrated . on • Tax/CESS/amount under existing 
N yy) appficabl dtSchargi 

lawfT otal\ 
0. e ng 

Ta lntere Penal Fe Othe Tot To liablltly Fro st ty e rs al X m 10 11 12 13 14 
4 5 6 7 8 9 1 2 3 

Balance (Payable} ount under exlstrnglawfTotal) 
(Central Tax/Stale Tax/UT Tax/Integrated Taxi CESS/ am 

lax Interest Penally Fee Others Total Status (Stayed I Un-stayedl 

-- 21 -- --- - 20 15 - 18 19 --16 17 -



--
'(11.->bil (DR) (Payable)) IJCred1! {CR) {Paid)! J Reduction (RD)I Refund adJusted {RF}l 
Note-

1 All liablhlies accwing. other !han relurn related ltabili/tes. will be recorded in thiS !edger. Complete 
description of the transaction shall be recorded accordingly. 

2. All payments made out of cash or credit ledger agatnst the liabilities would be recorded accord1ngty. 
3. Reduction or enhancement m the amount payable due to dedsion of appeal, rectftication. revision. 

review etc. will be reflected here. 
4, Negative balance can occur for a single Demand ID also if appeal JS allowed/ partly anowed. Overall 

clostng balance may still be positive. 
5 Refund of pre-depostt can be cla'tmed for a parltcutar demand ID if appeal is allowed even though 

the overall balance may still be positive subJect to the adjustment of the refund against any liability 
by the proper officer. , ' 

6. The closing b31ance ln this part shall nol have any effect on filjng of return. 
7 Reduction tn amount of penally would be automatic 1! payment is made withtn the time spoofi~d in 

the Act or the rules. 
8. Payment made against the show cause notice or any other payment made voluntarily shall be 

shown tn the register at the lime o! making payment through credit or cash. Debit and credit entry 
wll/ be created simullaneously. •. 

6. In the said rules, in FORM GST APL·04, after senal number 9, and the Table relating thereto, the 
following shall be inserted, name\r,· 
'10. Details of IGST Demand 

Placr. of Supply 
{Name of 
State/UT) 

1 

Demand 

2 
Disputed Amount 
Determtned Amount 

Tax 

3 

Interest Penalty Other 

4 5 6 

7 . In the said rules, afler FORM GST ORC-07, U1e fo!lowmg form shall be inserted, namelr.· 
"FORM GST ORC·D7 A 

{See rule 142A(1 )} • , 
Summary of the order creating demand under exrstmg laws 

Reference No. Date· 

Part A - Basic details 
Partfculars 

Description 

2 
3 

Total 

7". 

1 1. GSTIN <:<Auto>> 
:... 2. lerra/ name -~--- '<Auto>> I I ;1. --- ._::'~~-------1 
r--~---;Jrade name, if any_ ______ . -~S-ta-te -:-:-:/UT 
! 4. 1 Government Aulhorily who passed the order 

! ~ _rreating the demand 
~ . t-- ·--~--

Centre 

~ 
I 



rr 
-5 01l~1stratlon No - - --- -
6. Junsdichon under earlier law -
7. Act under wh1ch demand has been created -·-
8. Period for Which demand has been created From- mm,_yy To mm. yy 
9. Order No (original) 
10 Order date (orfgmal) 
11 Latest order no. 
12 Latest order date 
13. Date of service of the order (optional) 
14. Name of the officer who has passed the order 

(Optional) 
15 Desrgnation of the officer who has passed the 

I order 
16 Whether demand IS stayed 

YesNo 
I 17. Dale o1 stay order ' 

18 Period of stay From- to-

Part B- Demand details 
I:, 19. Details of demand created 

(Amount in Rs. in all Tables) 

Act Tax Interest Penalty Fee Others Total 
1 2 3 4 5 6 7 

Central Acts I State/ UT 
Acts 
CST Act 

I· 

20. Amount of demand paid under existing laws 
Act Tax Interest Penalty Fee Others Total . 

1 2 3 4 5 6 7 
l Cenlral 
I Acts 

I 
State I I UT Acts 
CST Act 

Balance amount of demand proposed to be recovered under GST laws 21. ,, (19-20) « A.u/e>-popvlaled » 
Act Tax Interest Penalty Fee Others Total 

1 2 3 4 5 6 7 
Central 
Acts 
State 1 

• UT Acts I 

CST Act - l --'------
~ . 

ll • 



F 

~nature 
Halllll 

[I De:>ignai!Of'l 
Junsdtclloo 

To 
(GST/N/ID} 

_ .... ..... ..,. •• , ..... t! ........ -~Nome - (Address) 
Copy to· 
Holll -

1 In CJSO ot demands rolatJng lo short p.1yment of tal( declared in retum, ad:00'1.iedgetnen1 1 
~~ retcronce number ol lha relum may bo mentioned. 
1,, 2. Only rocovornble demands sM!I bo postoo foe recovery under GST laws. Once. a demand has •1. 
I, been crcilted through FORM GST ORC-07A. and the s\lltus ot the demand changes subsequently. {r tho status may oo amended through FORM GST ORC·OBA 

'i 3. Demand pald up to th€ dnto ol uplondu)9 the summary ollhe order should only be Jltnlioned In 
T nblo 20 D1Herenl heads of the llabJIIIIOs IJnder eXISting laws shoold be synchronaed With the head$ 
defined ttnder Central or Slate lax. 

II 
4. latest order number means the tasl order passed by the relevant authonty for the partbllar 
demand 
5. Copy ol the order vide which demand has been created can be attached. Documents in support 
of tax payment can also be uploaded. it available.' 

8 In the sard wles. alter FORM GST ORC·08. the lollowing fonn shall bo 1nsertoo. namely:· 

'FORM GST ORC·OSA 
/See rule 142A(2}] 

Amendment/Modification of summary of the order creattng demand under 
existing raws 

Reference no. Date· . 
·-

Sr. Description 
Part A- Basic details 

Particulars 
No. (3) (1) (21 
1. GSTIN 
2 leQaJnam& 

«Auto>> - <<Auto>:. 3. Trade name.lr any-
4. Reference no. vide which demand uploaded 

in FORM GST DRC.07 A 
5 Date of FORM GST DRC-07A vide Yli1lch 

demand uploaded 
16 Government Authority wflo passed lhe order State JUT Centre 

creating the demand 
L <<Auto>:. 

«Auto. edllable>> 

~ ~ Old Re9~1tatlon No. -- «Auto. editable>> 
Jurisdtclion under earlier law <<Auto. editable» 

9. Acl under which demand nas been c~a~ - ~- <<Au{(), 0<11tabfe>> -------j! __ iaX J20rlCld lor which dema~!_d ~b<lc~~ - • --f 

1 
l"1 



--------
if Order date I' -'··'· ' 11 

il. . 1;1Psl order no. 
~ Latest order -date 
~5. Dale of service of the order 
16. •~o•ut: of the '"'~ who has 

~13. Nht:tht:• demand 1s stayed 

19. D~te Otstay order 
i 20 ... • .I of Slay 
21. • .~for· ::. -..~ ,, 

<<Auf~~o-

«A~O. editable» 
<<b.u l" 

«Auto, editable» 
\he order 

<<Auto • 

Yes No 

Part 8 - D(!mand details 

22 Details of demand posted originally through Tabte 21 of FORM GST ORC-07A 
(Amount m Rs.. in aU tables) 

<<Auto» 
Act Tax Interest Penally Fee O!tlers Total 

1 
Central 

·Acts 
Stale I 
UT Ar.ts 
~ST Act 

23. 

2 3 4 5 6 7 

Updafion of demand 

Act Type of up<lation Tax Interest Penalty fee Othecs 

1 
1. 

2 
Quashing of demand 
{Complete closure of 
demand} 

3 4 5 6 

2 Amount or reducbon, tf any 
3. 

24. 
(22-23) 

Total reduction (1+21 
Balance amount of demand required to be recovered under the Act 

«Auto-populated >> 
- Total Penalty Fee Others ..._ Act Interest Tax 7 4 5 6 ._ 1 2 3 
I Central I 
I AA· 
~ N..\s • ...___ I 

Stall'! /----
~ UT Acts 

~"~\ ._fsr"Act-t---··1---· 

---~ 
~-- - -- - · ~-- ·~ t.--r 

--~-------r-------1 
-~---~----~---·----~ --

7 

I 

Total 

8 

I 



To 

Signature 
Name 
Designation 
Ju risdiclion 

----(GSTIN/10) 
-----··- ···Name 
-----(Address) 

Copy to-

Note-
1. Reduction includes payment made under existing laws. If the demand of tax is to be 1ncreased 
then a fresh demand may be created under FORM GST DRC-07 A. 
2. Copy of the order vide which demand has been modified /rectified/ revised/ updated can be 
uploaded. Payment document can also be attached. 

3. Amount recovered under the Act including adjustment made of refund claim will be automabcally 
updated In the liability register. This form shall not be filed for such recovenes.", 

The notification shall deemed lo have come m to force w.e.f the date of publication of correspondtng 
Mltion issued under Central Goods and Services Tax act2017, In the central Gazette. 

By order of the Government of Jammu & Kashmir. 

Sd/-
(Navin K. Choudhary), lAS 

Pnncipal Secretary to the Government 
Fmance Department 

No-ET/EstVGST/119/2017 -IV 
Copy to the:. 

Dated: 12.122018 

L Secretary, GST Council, New Delhi. 
2. All Financial Commissioners. 
3, Prlndp;ll Resident Commissioner, JS.l< Government, New Delhi. 
4. Principal Secretary to Hon'ble Governor. 
5. All Pnnc.pal SecretarieS to Government. 
b. All ComMiss•oner/Secretanes to Government-
7 Divisional CommiSSioner, Jammu/Kashmir 
8 Excise Commissioner, J&K. 
9 Commissioner, State TaKes, J&.K 
10. Additional Commissioner, State Taxes (Adm) JammU/Kashmir. 
1 L Add itional Commissioner, State Taxes Tax Planning, JS.K. 
12. Pvt. Secretilry to Hon'ble Advisor (S) 
13. President Kashmir Chamber of Commerce &. Industry, Kashmir. 
14. President Federiltton of I ndustry, Kilshm•r. 
IS. President Chamber of Commerce &. Industry, Jammu. 
l& Pres,dcnt Industries Assoc•ntion Dan BrahmanoJSamba. 
17 President Tax Cor 1\ssoc•atton, Jommu/ Snnogar. 
18 General Manager, Government Press Jammu/Kashmir e Di! artment 
!9. Prtvate Secretary to Principal Secretary to Government • Finane p< 
20. Government Order Ole/Stock nte/lnchONJtl website.. 

(Or. 
Under Secre 

\ 'I)G ¥ \if t'lt I Q, 
dil Fa eed) 

ry to the Government 


